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COMPLIANCE AFFIDAVIT BY THE DISTRICT MAGISTRATE

FATEHPUR IN COMPLIANCE OF THE ORDER DATED

07.04.2026 PASSED BY THE HON’BLE NATIONAL GREEN

TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

I , aged about years S/o ,

presently posted as District Magistrate, Fatehpur, State of U.P, do hereby

solemnly affirm and state on oath as under:

1. That I, the Deponent, in official capacity mentioned above, am
acquainted with the facts and circumstances of the case and as such I

am competent and authorized to swear this affidavit.

BACKGROUND OF THIE MATTER

2. That in the present matter, the Hon’ble Tribunal is considering the
issue relating to chromium dumps and groundwater contamination at

Rania, Kanpur Dehat, Rakhi Mandi, Kanpur Nagar and Fatehpur.
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DIRECTIONS ISSUED BY THE HON’BILE TRIBUNAI

. That the Hon’ble Tribunal vide order dated 07.04.2026 directed the
respective District Magistrates to file the updated status reports
regarding the recommendations provided by the Learned Amicus
Curiae and the directions of this Hon’ble Tribunal. The operative
portion of the aforementioned order is as stated below:
“..1. A letter has been circulated by Counsel for State of Uttar
Pradesh (U.P.) seeking three weeks adjournment on behalf of
the District Magistrates of Kanpur Nagar, Kanpur Dehat and
Fatehpur, as well as the Secretary, Medical Health and Family
Welfare, Government of Uttar Pradesh. It is stated in that
adjournment letter that in compliance of the direction of the
Tribunal a budget of Rs. 2,65,50,000/- (Rupees Two Crore
Sixty-Five Lakhs Fifty Thousand only) for conducting a
cluster-based sampling survey regarding air, groundwater,
soil, food chain, etc., to be undertaken by IIT Kanpur has been
sanctioned and amount has been transferred to the bank
account of IIT Kanpur on 04.04.2026 and Memorandum of
Understanding (MoU) is now required to be executed between

IIT Kanpur and the concerned authorities of the State.
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2. The Letter of adjournment further states that affidavit
indicating the updated compliance status with respect to the
22 recommendations of the Learned Amicus will be filed within

three weeks...”

I, MOU EXECUTED WITH IIT, KANPUR

4. That it is most respectfully submitted that the Hon’ble Tribunal vide
order dt. 07.11.2025 directed the State Authorities, including the
Chief Secretary of Uttar Pradesh to initiate comprehensive
environmental mapping and finalize necessary execution budgets.
The relevant portion of the order is quoted as under:

“...7. The State Authorities especially the Chief Secretary, Uttar
Pradesh and Secretary, Health, Gout. of U.P. are directed to
provide a timeline within two weeks in respect of the steps that
will be taken by the State Authorities to complete the process of
mapping the entire area and find out the affected
villages/ULBs/districts... The mapping will include the food
chain contamination, surface water and ground water

contamination and air contamination analysis...”
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5. That it is submitted that a Memorandum of Understanding (MoU)
has been officially executed on 15.04.2026, establishing a binding
multi-party research partnership between the IIT Kanpur and the
district administrations of Kanpur Nagar, Kanpur Dehat, and
Fatehpur. This two-year agreement allows scientists to begin the
large-scale pollution mapping in compliance of the orders of this
Hon’ble Tribunal. The said comprehensive study is structured into
two distinct operational phases. Phase-1 focuses on a meticulous 6-
month condition assessment of pre-identified heavy metal hotspots,
while Phase-2 extends into a 12-month district-wide survey to map
regional contaminant gradients across air, soil, water, and
agricultural environments.

A Copy of the MOU dated 15.04.2026 has been annexed herewith as

ANNEXURE-1.

I, MPILIANCE STA' WITH PECT TO THE 22
RECOMMENDATIONS

6. That the updated compliance status with respect to each of the 22
recommendations as provided by the Learned Amicus Curiae for the

District Fatehpur is as stated below in the tabular format:
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infrastructure to include

Department

S. Recommendations Compliance | Concerned Latest Status
No. Status Department
submitted in (s) Fatehpur
Hon'ble NGT

1. RO-NF Water Plants: Complied - In order dated 25-11-2025 of Hon'ble NGT, the status
Clean Water for All mentioned is as complied. Executive Engineer, UP Jal
Domestic Purposes at Nigam (Rural), Fatehpur vide letter no. 1320/M-21/18 dated
centralised and  de- 27-06-2026, 1318/M-21/16 dated 27-06-2026 has
centralised installed RO- submitted the compliance status regarding recommendation
NF systems (Identify the no. 1, the supply of clean drinking water through overhead
usage of  wells/hand tank, pipe network, under Jal Jeevan Mission
pumps/ borewells/water Project/guidelines, the chromium affected 04 villages i.e.
source for animals and Gaudhrauli-576 families, Baniyankhera-230 families,
agriculture) Ahbaypur-1064 families and Ashapur-187 families, the

clean drinking water supply is being delivered twice
a day. The report is annexed herewith and marked as
ANNEXURE-2.

2, Blood Sampling/ survey -- Health Wrt. the present recommendation, a separated Affidavit by
by Govt in the affected Department | the Medical, Health and Family Welfare Department, UP is
areas of Kanpur being filed and, therefore, is not being repeated for the sake
Nagar/Dehat/ Fatehpur of brevity.

(Heavy Metal Analysis-
Chromium, Mercury,
Fluoride)
3. Improve Govt. Hospital’s Health Wrt. the present recommendation, a separated Affidavit by

the Medical, Health and Family Welfare Department, UP is
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multi-speciality

being filed and, therefore, is not being repeated for the sake

diagnostic facilities of brevity.

List of all Industries Complied |Infrastructure| As per the order dated 25-11-2025 of this Hon'ble Tribunal,

(Regardless of Category/ and Industrial| the said recommendation has been recorded as complied.

legal/ illegal/ in-house)- Development

Kanpur Nagar, Kanpur Department

Dehat, Fatehpur

Boundary Wall and Cover| Complied DPRO The DPRO, Fatehpur vide letter no. 1983/NGT/2025-26

for Existing dated 29-06-2026 has stated that recommendation no. 5
regarding construction of boundary wall has been complied
with at 7 dumping yards and 6 ponds have been wire fenced.
The letter dated 29-06-2026 along with the photographs is
annexed herewith and marked as ANNEXURE-3.

Soil, Sludge and Water - -- Not applicable for Fatehpur.

Analysisof-

Panki/Shanigawa Landfill

Site/ STP @ Pankha,

Sajari

Operate  Existing STP - -- Not applicable for Fatehpur.

(Resolving Non-

Compliance  Within 2

Months)

Drain Action Plan- Complied U.P. Jal In order dated 25-11-2025 of Hon'ble NGT, the status

Untapped & Over Flowing Nigam (Rural)] mentioned is as complied. DPRO, Fatehpur vide letter no.

tapped Drains

1983/NGT/2025-26 dated 29-06-2026 has stated that
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recommendation no. 8 regarding drainage system of village
Gaudhrauli, Baniyankhera, Ahbaypur and Ashapur has been
completed, filter chamber has been constructed and WSP
has been completed. The letter dated 29-06-2026 is
annexed as ANNEXURE-3 of the present affidavit.

0. Permanent = Monitoring -- -- Not applicable for Fatehpur
Plan for Existing
STP/CETP/CCRU/
Landfills/ TSDFs
10. Construction and | Under Progress Namami | As per the letter dated 20.03.2026 by the Executive
Installation of sewage (Complete Gange and | Engineer, UP Jal Nigam (Urban), Fatehpur, the tendering
system and STP in| complianceby | Rural Water | for the Sewerage Project of Fatehpur Urban Local Body has
Kanpur dehat and 19.11.2027) Supply been completed. Under this project, an 18 MLD STP along
Fatehpur Department | with other ancillary works will be constructed. The
/ Urban scheduled date for completion of the STP is 19
Developme | November 2027. The letter dated 20.03.2026 is annexed
nt herewith and marked as ANNEXURE-4.
Department
11. Removal of Chromium, | Under Progress District A review meeting was held in chairmanship of Chief
Mercury and Ash from Administrat | Secretary, State of UP dated 01.04.2026. During the
the affected area ion/ UPPCB | meeting, the present recommendation was also discussed.

Subsequently, direction has been given to take up the matter
and finalized the agency, allotments of funds and finalise of
timeline, according to the notification S.0. 3401(E) dated
24-07-2025 issued by Ministry of Environment, Forest and
Climate Change.

In compliance 12 empanelled reference organizations has
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been invited to carryout detailed preliminary assessment,
detailed assessment of sites and preparation of Remediation
Plan and providing technical/consultancy services in
execution of remediation works of dumped Chromium waste
lying at Village Gudhrauli, Fatehpur, Uttar Pradesh.

UPPCB, Vide letter no. H43391/C-2/Camp no.-
623082/2026 dated 13.07.2026 has issued letter of
acceptance to M/s Stratus India Pvt. Ltd. for detailed
Environmental site assessment and preparation of
Remediation Plan and providing technical/consultancy
services in execution of remediation works of dumped
chromium waste lying at village Gudhrauli, Fatehpur-reg.
The timeline for the removal of chromium waste shall be
duly furnished upon the finalization of the executing agency.
The minutes of meeting dated 01-04-2026 is annexed as
ANNEXURE-5.

A copy of the LOA dated 13.07.2026 is annexed herewith
and marked as ANNEXURE-6.

12.

Soil & Ground Water
Remediation

Under progress

IIT,
Kanpur/
UPPCB

A review meeting was held in chairmanship of Chief
Secretary, UP dated 01-04-2026. The present
recommendation was also discussed. The funds required by
IIT Kanpur of Rs. 2.655 Cr. has been sanctioned and release
by UPSIDA and has been transferred to IIT Kanpur, and
MOU dated 15.04.2026 has been signed between IIT
Kanpur and 03 District Administration i.e. Kanpur Nagar,
Kanpur Dehat and Fatehpur.
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13.

River Rejuvenation Plan
(Senger/Noon/Pandu
Rivers)- Including Flood
Plain Zoning, Rain water
harvesting, watershed
development,
encroachment removal,
Eco-flow

Under Progress

Irrigation
Department

Executive Engineer (Irrigation Department) vide letter
dated 18.07.2026 informed as under:

e The Inundation Maps for the catchment areas of all
three rivers have been successfully received from the
Flood Management Information System Centre
(F.M.I.S.C.), Lucknow. Additionally, 1-meter contour
interval maps have been obtained from the Survey of
India, Lucknow.

e KML files and approximate area boundaries to
generate a high-precision DEM data have been
received from F.M.L.S.C. Lucknow and N.I.H.
Roorkee.

¢ Noon and Pandu Rivers: The Survey of India
completed 273 sq. km of the total 635 sq. km survey
prior to January 23, 2026. The remaining drone
survey faced delays due to restricted DGCA Red and
Yellow Zones, requiring mandatory clearances from
MOCA, MHA, and ATC, resulting the revised timeline
for the acquisition of the remaining DEM data is
scheduled for August 30, 2026.

e Upon receiving the 1-meter contour interval DEM
from the Central Water Commission, the final
timeline is as follows:

i. Interim Report by October, 2026;

ii. Final Report by December, 2026;

iii. Ground Truth Verification by February, 2027;

iv. Gazette Notification by May, 2027; and

v. Physical Pillar Demarcation by February,
2028.
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14. Government Multi- Health Wrt. the present recommendation, a separated Affidavit by
Specialty Medical Aid -- Department | the Medical, Health and Family Welfare Department, UP is
Facility for victims of being filed and, therefore, is not being repeated for the sake
Heavy metal of brevity.
contamination (can be
established in existing
Govt Hospitals in all three
districts)

15. Induction Of Work force - CPCB/UPPC| MOU has been singed between IIT Kanpur and UPPCB for
in CPCB/ PCB B selection and recruitment advertisement dated 28-02-2026

published in newspaper.

16. Technical Infrastructure Complied UPPCB NABL accredited lab functional.
to State PCB/ SGWB

17. Continuous supply of| Complied UPPCL In order dated 25-11-2025 of Hon'ble NGT, the status
Electricity for STP/CETP/ mentioned is as complied.

Hospitals

18. Bye-Laws for Preventing | Under Progress | MOEFCC & | It is submitted that the Member Secretary, UPPCB Lucknow
Environmental Pollution CPCB has issued a letter dated 18.11.2025, directing all relevant
from Mercury (inlines of departments to take necessary actions
Minamata Convention)

19. Find out the source of| Under Progress | DoOEF&CC / | The funds required by IIT Kanpur of Rs. 2.655 Cr. has been
Chromium, Mercury, IIDC sanctioned and release by UPSIDA and has been transferred

Fluoride, and Iron in the
eco-system.

to IIT Kanpur, and MOU has been signed between IIT
Kanpur and 03 District Administration i.e. Kanpur Nagar,
Kanpur Dehat and Fatehpur.
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20. | Survey And Mapping of | Under Progress | DoEF&CC / [The funds required by IIT Kanpur of Rs. 2.655 Cr. has been
(new/old) Dump Sites (of IIDC sanctioned and release by UPSIDA and has been tranfer to
chromium, mercury, ash) IIT Kanpur, and MOU has been signed between IIT Kanpur
in Fatehpur and Kanpur and 03 District Administration i.e. Kanpur Nagar, Kanpur
Dehat, Kanpur Nagar: Dehat and Fatehpur.

21. Survey and Mapping of | Under Progress CGWA/ [The funds required by IIT Kanpur of Rs. 2.655 Cr. has been
Ground water DoEF&CC/ [sanctioned and release by UPSIDA and has been tranfer to
Contamination in IIDC IIT Kanpur, and MOU has been signed between IIT Kanpur
Fatehpur and Kanpur and 03 District Administration i.e. Kanpur Nagar, Kanpur
Dehat, Kanpur Nagar Dehat and Fatehpur.

22, Survey of | Under Progress Health  [That vide letter dated 09.07.2026 to CVO, Fatehpur, updated
People/Cattle/Food Agriculture / status has been sought regarding the current status of the
Chain-To Check Degreeof Veterinary |proposal sent seeking allocation of Rs. 4,48,400/- to the
Contamination and create Department Director, Administration and Development, Department of

an effective Remediation
Plan Against Bio-
Accumulation of Heavy
Metals.

Animal Husbandry, Government of Uttar Pradesh, Lucknow,
towards testing of 20 bovine (cow/buffalo) samples from the
district. Furthermore, timeline for the same has been sought
through the aforementioned letter.That additionally, vide
letter dated 09.07.2026 to District Agriculture Officer, it has
been requested that the updated status of the proposal for the
survey of Food contamination while specifically indicating the
timeline for completion of the said exercise be
provided at the earliest. A copy of the letters dated
09.07.2026 sent to CVO, Fatehpur and District Agriculture

Officer is annexed herewith and marked as ANNEXURE-7.
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8. I state that everything stated above has been stated by me in my
official capacity on and derived from the official records and I state

that nothing material has been concealed there from.

VERIFICATION

N e ® %
GO Hied at ﬂﬁéM% on this 77/(_4_ day of PR , 2026,
/

that the contents of the above affidavit from paragraphs 1 to 8 are

believed to be true and correct to the best of my knowledge and belief.

No part of it is false and nothing material has been concealed

o

therefrom.

DEPONENT
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7. Hence, the present affidavit is being filed for the kind consideration and perusal of
   this Hon’ble Tribunal.


>33 ANNEXURE-1

Consultancy Project

Memorandum of Understanding (MoU)

This Memorandum of Understanding (“MoU”) is effective as of April 15™ 2026 (“Effective Date”) by
and between

Indian Institute of Technology Kanpur, a research "‘éfrlmd educational institution of national
importance, established under the Institute of Technology Act, 1961, enacted by the Parliament of
Republic of India, having its office at P.O. IIT Kanpur, Kalyanpur, Kanpur, U.P.-208016, India,
hereinafter referred to as “lITK”, of the FIRST PART.

And

Office of the District Magistrate Kanpur Dehat, having its registered office at Collectorate, Mati,
Akbarpur, Kanpur Dehat (UP), hereinafter referred to as the “DM-KAN”, of the SECOND PART.

And

Office of the District Magistrate Kanpur Nagar, having its registered office at 16/12, Neil Rd, Civil
Lines, Kanpur Nagar (UP), hereinafter referred to as the “DM-KAP”, of the THIRD PART.

And

Office of the District Magistrate Fatehpur, having its registered office at DM Office, Collectorate,
Fatehpur (UP), hereinafter referred to as the “DM-FAT”, of the FOURTH PART,

The aforesaid institutions are hereinafter referred to individually as the “Party” and collectively as
the “Parties”.

Whereas lITK is one of the premier institutes to provide meaningful education, to conduct original
research of the highest standard and to provide leadership in technological innovation for the
industrial growth of the country. IITK imparts and undertakes cutting-edge research in various
areas of science, engineering, design, management, and humanities.

Whereas DM-KAN is engaged in the business of serving as the executive head of a Kanpur Dehal
district’s administration, of behalf of the Government of Uttar Pradesh.

Whereas DM-KAP is engaged in the business of serving as the executive head of a Kanpur Nagar
d§tr|ct s administration, of behalf of the Government of Uttar Pradesh.
Ny
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Whereas Prof. Manoj Kumar Tiwari, Department of Civil Engineering / Centre for Environmental
Science and Engineering / Kotak School of Sustainability (hereinafter referred to as “IITK Principal
Investigator”) and Prof. Purnendu Bose, Department of Civil Engineering (hereinafter referred to
as “lITK Co-Principal Investigator”) will initiate work on “Mapping of Contaminants in Surface
Water, Groundwater, Soil, and Air in Kanpur Dehat, Kanpur Nagar, and Fatehpur districts of UP”
(hereinafter referred to as the “Project”). The Project includes the sampling and contaminants
analysis in the groundwater, surface water, soil and air samples from the industrial pollution
affected areas of Kanpur Dehat, Kanpur Nagar, and Fatehpur districts of UP, as per the directives
of National Green Tribunal (NGT) wide O.A. No. 985/2019 (IA No. 568/2024) with O.A. No.
528/2023 with O.A. No. 934/2024. A cluster-based sample survey and GIS-Based Mapping of the
affected region will be taken up by IITK.

Their research team at IITK will execute the obligations of non-disclosure of Confidential
Information received from DM-KAN, DM-KAP and DM-EAT.

Whereas the Parties desire to record the broad terms and conditions that are jointly accepted and
agreed to in this MoU as contained hereunder.

1. Definition:
(@) DM-KAN, DM-KAP and DM-FAT know-how shall mean and include all know-how of methods,
material, software, designs, patterns, formats, proprietary technical literature, and information
developed, owned and provided by the DM-KAN, DM-KAP and DM-FAT, which are required for the
Project.

(b)  NITK know-how shall mean and include all know-how of methods, material, software,
designs, patterns, formats, proprietary technical literature, and information developed, published
or otherwise owned and provided by IITK, which are required for the Project.

(c)  DM-KAN Personnel shall mean the personnel or engineers of the DM-KAN deputed for the
Project, responsible for supporting project related activities in Kanpur Dehat District.

(d)  DM-KAP Personnel shall mean the personnel or engineers of the DM-KNP deputed for the
Project, responsible for supporting project related activities in Kanpur Nagar District.

(e)  DM-FAT Personnel shall mean the personnel or engineers of the DM-FAT deputed for the
Project, responsible for supporting project related activities in Fatehpur District.

(f)  ITK Principal Investigator Research Team shall comprise the Principal Investigator and the
Co-Investigators participating in the Project(s).

(8) “Disclosing Party” shall mean the Party to the MoU, or its employees, agents and other
authorized representatives disclosing the Confidential Information to the other Parties to the MoU,
or its employees, agents and other authorized representatives.

2
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2. Items/areas of collaboration/deliverables:

Technical specifications of the Project are given in Annexure A to this MoU.

3. Activities and Obligations:
(@) DM-KAN / DM-KAP / DM-FAT shall be responsible for providing the funds required for the
Project, as identified in Annexure B.
(b) The DM-KAN, DM-KAP and DM-FAT may depute appropriate Officials / Personnel to
participate in the Project, as per mutual agreement. The IITK will provide its facilities and resources
for the execution of the Project.
(c) The DM-KAN, DM-KAP and DM-FAT will provide project related know-how, which may be
deemed necessary for the Project.
(d) The DM-KAN, DM-KAP and DM-FAT shall use IITK know-how only for the purpose of
conducting the Project and prevent it from unauthorized usage or falling into unauthorized hands.

4. Intellectual Property Rights:
Ownership of any Intellectual Property (including but not limited to confidential information,
know-how, patents, copyrights, design rights, rights relating to computer software, and any other
industrial or intellectual property rights) developed jointly during the course of this MoU shall be
vested in all the Parties to thisMoU.
Any publication of results shall only be possible with the prior written notice to the other Party.
IITK will retain a personal, non-transferable right to use the Intellectual Property developed during
the Project for non-commercial academic, publication and further research purposes.

5. Effective Date, duration, termination of the MoU:
The MoU shall be effective from the Effective Date, upon signatures of the Parties and shall remain
in force for a period of two (02) years. The Parties may extend the term by written agreement
signed by both the Parties.
The Project work may be terminated by any Party by giving the other Parties a written notice of 60
days, mentioning sufficient cause for such termination. However, all the Parties will ensure that
the provisions of this MoU shall continue to apply to all activities in progress until their completion.
Clauses relating to Intellectual Property Rights, Limitation of Liability, Publicity, Independent
Contractors, Governing Laws & Conflict Resolution and clause 14 and 15 shall survive the
termination or expiration of this MoU.

6. Payment:
Financial specifications are given in Annexure B to this MoU. All cheques will be drawn in favour of
the Registrar, lITKanpur. The payment shall be made to the extent possible within 15 calendar days

’5fro,tm._:th‘g\date of receipt of invoice from IITK.

&
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7. Confidentiality:

da.

Confidential Information includes all communication of information disclosed in documentary
or tangible form between the Parties, including oral, written and machine-readable form,
pertaining to the above which is indicated as confidential. In the case of such information
disclosed orally or visually, the Disclosing Party shall confirm in writing the fact and general
nature of each disclosure within (30) days after it is made.

The Confidential Information includesinformation:

1. Disclosed by or on behalf of the Disclosing Party to the ReceivingParty,

2, Otherwise learned or ascertained by the Receiving Party from inspection and/or
evaluation of sample(s) identified by the Disclosing Party as confidential and provided
to the receiving party by or on behalf of the Disclosing Party (sample(s)) and/or,

3. Otherwise learned or ascertained by the Receiving Party from the Disclosing Party.

The Receiving Party will not disclose Confidential Information of Disclosing Party to any other
person and use at least the same degree of care to maintain the Information confidential as
the Receiving Party uses in maintaining as confidential, its own confidential information, but
always at least a reasonable degree of care; due diligence will be taken by both Parties in
maintenance of the Confidentialhformation.

The Receiving Party will use the Confidential Information only for the above mentioned
purpose.

The Receiving Party will restrict disclosure of the Confidential Information of the Disclosing
Party solely to those employees, subsidiaries, parent and affiliated companies of Receiving
Party having a need to know such Information in order to accomplish the purpose stated
above.

This MoU imposes no obligations on the Receiving Party with respect to any portion of the

Confidential Information received from the Disclosing Party which:

1. was known to the Receiving Party prior to disclosure by the Disclosing Party,

2% is lawfully obtained by the Receiving Party from a third party under noobligation of
confidentiality,

3. is or becomes generally known or publicly available other than by unauthorized
disclosure,

4. is independently developed by Receiving Party or

5. is disclosed by Disclosing Party to a third party without a duty of confidentiality on the
third party.

6. is required by law or decree.

The Confidential Information shall remain the sole property of the Disclosing Party.

The obligation of non-disclosure of the Confidential Information shall survive for 2 years after
expiry/termination of this MoU.
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Neither Party, nor any of their affiliates nor their or their affiliates respective directors, officers,
employees, subcontractors or agents shall be liable to the other Party for any special, incidental,
indirect or consequential damages (including, but not limited to, contract, negligence and tort
liability) in connection with or arising out of this MoU.

9. Publicity:
Neither Party shall use the name of the other Party or its employees in any advertisement, press
release or publicity with reference to this MoU without prior written approval of the other Party,
except for necessary governmental disclosures, and as per NGT.and.empowered court’s order.

10. Independent Contractors: ' ¥TH
For the purposes of this MoU, the Parties hereto are independent contractors and nothing contained

in this MoU shall be construed to place them in the relationship of partners, principal and agent,

employer/employee or joint ventures.

11. Amendment:
Any amendment or variation to this MoU shall be made by a written agreement between the Parties.

12. Governing Laws & Conflict Resolution: ,
This MoU shall be constructed, governed, interpreted and applied in accordance with the laws of
India. The Parties shall attempt in good faith to resolve promptly any dispute arising out of or
relating to this MoU by negotiation. If the matter cannot be resolved in the normal course of
business, within ten (10) days after the dispute arises, any interested Party shall give the other Party
written notice of any such dispute not resolved, after which the dispute shall be referred to
Director, IITK; District Magistrate, Kanpur Dehat; District Magistrate, Kanpur Nagar; and
District Magistrate, Fatehpur, who will jointly resolve the dispute in a spirit of independence,
mutual respect, and shared responsibility. In case an amicable settlement of any disputes arising
out of or relating to this MoU is not achieved within thirty (30) days after written notice is received,
such dispute shall be referred to arbitration in accordance with the provisions of the Arbitration
and Conciliation Act, 1996 (as amended from time to time), by one (1)/sole arbitrator appointed in
accordance with said Act. The seat of the arbitration shall be Kanpur. The arbitration shall be
conducted in the English language and the award shall be final and binding upon the Parties. Each
Party shall bear its own costs of the arbitration unless the arbitrator otherwise directs.

13. Force Majeure:
Each Party shall be excused from performance of the MoU only to the extent that the performance
is prevented by conditions beyond reasonable control of the affected Party. The Party claiming
excuse for the delayed performance will promptly notify the other Party and will resume its
performance as:soon as performance ispossible. '

14.Any Information, Products, Materials, Services, Intellectual Prop'erty, Other Property or Rights,
granted or provided Or generated by [ITK pursuant to this MoU are on an As Is Where Is basis.

15.1ITK makes no warranties of any kind either express or implied, to the DM-KAN, DM-KAP ang
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FAT or any third party, as to any matter including, but not limited to, warranty of fitness for particular
purpose, or merchantability, exclusivity or results obtained from use.

In witness thereof, the Parties hereto have signed this MoU on the Effective Date mentioned

hereinbefore.

For and on behalf of lIT

DEAN

Rapoavch 4 oy -
e

Ao smho Ao eeopment

: . LLT. KANPUR

Signature:

1
Nam: Prof. Tarun Gupta
Designation: Dean, Research and Development, IITK

Date: l§\b§\26

In the presence of
P -~

LR

Witness:

P}(ﬁ l\/lcu/uf} \LMVMVT\,JO\\,'-
— -

(\\ L(CLN\PAA

For and on behalf of DM-KAP

Signature:

Name: @st[( ‘K—;AAA 4\
Aom CUby)
Date: 20|y ’26

Designation:

In the presence ofy MW;V&J}
K

For and on behalf of DM-KAN

O
Signature:
Name: W W .
Designation: A4 (i
Date: 2 DA™ MW%W)

In the presence of
Witness: . \Nyq-/
Ro, U?P%I\Qw\)w Yelat™

For and on behalf of DM-FAT

Signature: \IO\P )

Name: VINANA PANDRY
Designation: A DM LP:{ @)
Date: D&-0p Q024

In the presence of

Witness: ﬁ
Jo 612026

o8
SEM(LB)
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Technical specifications of the Project

Project Title: Mapping of Contaminants in Surface Water, Groundwater, Soil, and Air in Kanpur
Dehat, Kanpur Nagar, and Fatehpur districts of UP

Project Objective & description:

The overall objective of the proposal is to assess the state and extent of contamination (primarily
industrial pollutants and heavy metals including Chromium, Iron, Mercury, Lead, Arsenic) in the
study area (Kanpur Dehat, Kanpur Nagar, and Fatehpur districts), and suggest potential
mitigation/adaptation measures.

The study will be conducted in 2 phases, where the specific objectives are as under:

Phase-l Objective: Condition assessment of identified hotspots/affected regions through site-visit
and reconnaissance survey of the affected regions, and sampling and analysis of surface waters,

groundwaters, soils and ambient air samples.

Phase-1l Objective: Mapping of entire affected districts for quantitative estimation of the spread of
the contamination (if any) in different environmental mediums, by designing a sampling strategy for
coverage of the entire districts, based on the results of Phase-I study, and sampling and analysis of
surface waters, groundwaters, soils and ambient air samples along with industrial effluent discharge
samples from the entire districts.

Finally, the study aims to prepare a GIS based detailed regional mapping of the contaminants in the
three districts and provide recommendations on mitigation/adaptation measures

Duties of each Party under the Project:

Duties of lITK

1) NTK Principal Investigator and Co-Principal Investigator will build a team of student/project
staff for the project.

2) |IITK Team will conduct site-visit and reconnaissance survey of the affected regions in the
selected districts.

3) UITK Team will identify industrial effluent discharge locations to be sampled, in consultation
with DM-KAN, DM-KAP and DM-FAT Personnel.

4) 1ITK Team will collect surface water, groundwater, industrial effluents, soil and ambient air
samples from the identified spots following scientific sampling and sample preservation
protocols.

5) NTK will facilitate it’s laboratories and equipment for the analysis

6) IITK Team will analyze the surface water, groundwater, effluent discharge, soil and air
samples for relevant parameters

7) UTK Team will prepare a quantitative mapping of contaminated sites (hotspots) on GIS-
Platform

8) NTK Team will submit Phase-I report with quantitative mapping of contaminants i

."_.i,d:é{ff"ﬂf%ied affected regions with recommendations on mitigation/adaptation measures




9) For Phase-ll, IITK Team will design a sampling strategy for coverage of the entire districts,
based on the results of Phase-l study, additional input from secondary sources, and

consultation with DM-KAN, DM-KAP and DM-FAT Personnel.

10) IITK Team will conduct sampling and analysis of surface waters, groundwaters, soils and
ambient air samples along with industrial effluent discharge samples from the entire

districts as per designed sampling plan
11) IITK Team will do testing and analysis for Phase-1l samples
12) ITK Team will prepare a GIS based detailed regional mapping of the contaminants in the

three identified districts

13) IITK Team will submit Phase-Il report with detailed quantitative mapping of contaminants in
the districts with recommendations on mitigation/adaptation measures

List of pre-identified affected areas in the three districts of concern. (Information Source: UPPCB)

Kanpur Dehat District Kanpur Nagar District Fatehpur District
Affected Areas: Affected Areas: Affected Areas:

e Rania Industrial Area e Juhi Baburiya (Rakhi Gudhrauli Village and
(primary chromium Mandi) surrounding residential areas
hotspot) e Afeem Kothi (Rakhi Gudhrauli—Baniyankheda Road
Yadavpurwa hamlet Mandi) (both left and right sides)

Chauhanpurwa hamlet
Palanpurwa hamlet
Umran village
Gharampur village
Shivnathpurwa
Agricultural lands
downstream of the Rania
industrial area

e Industrial drains, ponds

e Jajmau Industrial Area

e Tejab Mill Campus,
Anwarganj

e Golaghat area

e Panki Industrial Area

e Naureya Kheda / Naubasta
area

e Ruma Treatment Storage
and Disposal Facility

Sheetla Mata Mandir (front and
back), Gudhrauli

Kali Mata Mandir near highway,
Gudhrauli

Area near railway track
underpass, Gudhrauli
Madhuchanda Technochem dump
yard along GT Road

Abhaypur village (near tyre

and low-lying water bodies (TSDF) factory / Ganpati Traders)
near Rania Nursing College area along GT
Road—Abhaypur Road
Flour mill (Atta Chakki) area
along GT Road—Abhaypur Road
Type of locations: Type of locations: Type of locations:

e Villages, agricultural
fields, residential, and
industrial regions

e Comprise industrial
estates, dense residential
zones, waste handling
facilities and transport-
linked commercial areas

Locations represent residential,
roadside, religious, industrial and
agricultural settings

Identified sources of
contamination:

e Historical dumping of
chromium waste and other
industrial wastes

Identified sources of
contamination:

e Industrial and commercial
zones with potential
chromium contamination

Identified sources of contamination:

Historical dumping of chromium
waste

Chromium exposure is likely
through multiple pathways




Duties of DM-KAN, DM-KAP and DM-FAT
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1) Each of the DM-KAN, DM-KAP and DM-FAT party will assign a nodal person for coordinating
project activities with lITK, in their respective districts.

2) Nodal person should help in organizing IITK team’s meetings with the relevant stakeholders.

3) Each of the DM-KAN, DM-KAP and DM-FAT party will assist in IITK team for administrative
support during field visits and sampling, in their respective districts.

4) Each of the DM-KAN, DM-KAP and DM-FAT party will provide relevant reports and data from
any prior study available with them.

5) Financial support (as per annexure B) for the study is to be provided by DM-KAN / DM-KAP
/ DM-FAT

Deliverables:

For Phase-I: A GIS based contamination maps for hotspots in the three districts

For Phase-II: A GIS based detailed regional maps of the contaminants in the three districts
for air, water, and soil environments

A report with recommendations on mitigation/adaptation measures

Schedule for completion:

Time for the Phase-I Study: 6 Months
Time for the Phase-Il Study: 12 Months (to be started after completion of Phase I)

Principal Investigators from IITK:

Principal Investigator: Prof. Manoj Kumar Tiwari

Centre for Environmental Science and Engineering, IIT Kanpur
Kotak School of Sustainability, [IT Kanpur
Department of Civil Engineering, lIT Kanpur

Co-Principal Investigator:  Prof. Purnendu Bose

Department of Civil Engineering, IIT Kanpur
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Annexure B

Financial Specifications

Budget for Phase-I:
%2,65,50,000/- (inclusive of institute overheads @ 25% of cost plus GST at applicable rates)

Budget for Phase-II:

To be worked out later, after conclusion of Phase-I study
Payment Terms:

Total amount for Phase -I: At signing of the MoU

Total amount for Phase -Il (as decided after concluding Phase-I): At the starting of Phase-II of project

10
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Office of the Executivye Engineer, Construction Division, U.P.Jal Nigam (Urban) Fatehpur
WmnoEEm:ammoz /Suggestions which were recorded in the proceedings dated
01.07.2025 of OA No. 985/2019, 986/2019, 528/2023

[ S.No. . Wmnoaamzmumcn Compliace done (Yes/No.) _Timeline
10 |Construction and Fmﬁmzm;ﬁma System and : Tendring for the Sewerage Project of
STP in Kanpur and Fatehpur o

Fatehpur Urban Local Body has been
completed . Under this project, an 18 MLD
Yes - |Sewage Treatment Plant (STP) along with
other ancillary works will be constructed.
The scheduled date for completion of the
STP is 19 November 2027.

v
0\
‘ O\v/,
 Exective Engineer

.
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1.4 4. )

H7o AT Bfia AT, 7E fwh BRT 0.A. No. 985/ 2019 fa& O.A. No. 986/
2019 fiZ O.A. No. 528/ 2023 ¥ utfia 3maer f&Aie 03 e, 2026 3 AT ¥ GEA

Wfea, 3oHo AT B aneaarar A A 01 3, 2026 HY EEfEE s W A 45% B
sfqal’ - - ‘

o T B ifarseuT, 7€ fwett g1 0.A. No. 985/ 2019 faz 0.A. No. 986/
2019 3% 0.A. No. 528/ 2023 ¥ wiRa 3meer féiss 03 @, 2026 &6 AT H GBI

A, 3o9o oA P rearan ¥ fEid 01 37, 2026 P HEATE 12:00 g1 A1 va feerd
T Wi QTR ¥ gréfiys s ¥ do 3mafed B T o ¥ wifds wu A Fufeed
RO Y Pt Hor A B '

2 o N TdweH W wiHE, TafeRor, 7 Ud Srerarg TRad fT, 3ot *E g
Tt 3ovo ¥ BT frvar avg A 3a7Td A §Y Ty Afg, JoHo =
N TTEE A T 3oTo  ra ¥ TR  IFad I ST b1 M 1 TS|

3. e §fud, Joyo HEHUT g0 A, TS GRT e B At fe a 20199
Hro YT GRT O.A. No. 985/ 2019 Water Pollution by Tanneries at Jajmau,
Kanpur, Uttar Pradesh 79 0.A. No. 986/ 2019 Water Pollution at Rania, Kanpur
Dehat and Rakhi Mandi, Kanpur Nagar, Uttar Pradesh ﬁwmﬁqmw
Rt 27 AR, 2019 BT HERA WRA BT 1Y T 77 TeRIeH, STTIE Ll
P A 5 AR & TRl A 7o T gRT O.A. No. 528/ 2023 ¥ 1&1® 21
3T, 2023 PV 3T TR FXd §Y 3 O.A. ) 3TRYe afofd O A. No. 985/ 2019 Td

~ 0.A. No. g86/ 2019 ¥ T TG IR IR GAATE B ST IE 71 Ao ftreoT gRT aTiRd
el i 30 SR, 2025 ¥ Amicus Curiae GRT P ¢ 22 Wegfadl & T o
FTIGTE Td AT e fAfera fasar wa &m| Ao sftrRor gRT famma gAars f&76 03
TRE, 2026 W UTRE 3T&RA & FETTa 32l FAEad €

5. Learned Counsel appearing for the State has also sought six weeks’ time to file
the further report.

6. Learned Amicus Curiae has referred to the list of the inhabitants of Rakhi
Mandi, Rania, Kanpur Nagar, Kanpur Dehat, Fatehpur and other districts who
have been found to be affected by the chromium and mercury and in their blood
samples, the presence of chromium and mercury has been found. She submits
that since the list of such victims has come on record from page 4953 onwards,
therefore, the State must disclose the medical facility/ assistance/ treatment
which has been extended to each of the said victims. The State is directed to
respond to the above submission and disclose the treatment/ facility/
medical assistance which has been provided to these persons and also
to those who have been subsequently found identified to be gffected.
Let this information be also disclosed in the next affidavit.

4-  EH AR, Jo¥o A B yAfa & g fagell W aiian ovd g¢ WIS
eI fmafafaa fofg feg me:-
i) Sanction of Budget for Mapping of Contaminants in Surface
Water, Ground Water, Soil and Air in Kanpur Dehat,
Kanpur Nagar and Fatehpur Districts by IIT, Kanpur.
T 3 SIYE HHY QETd, PR TR T BAgR ¥ Fg! e, i 51, a1
wd arg ¥ e werelt B A méongodto, BITR GRT by ST &g URIRI
BIY 2,655 TRV BT IATT foIeATEBRY, BIAGR LeTd gRT NS foar i 21|
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39 WA W qoie Y @hgpfa 2q fam fvm grr o & Sge AR <ard A
m?ﬁﬁﬁmzﬁﬁmgﬂ%ﬁsm%@ﬁqmmmm
AT A I BT T B 39811 B 11§ 1 fAenfus, FER 28 gRI
QA AT T 6 319 7 B9 112 B BT UGt o7 97 20 B
Wea fasan s g &

NG Td i fasry faumr U 2.655 A @1 aare Wil
I e ARl forenfos, 8T B dahlet IUAR] PS AT
SeTfaeRY, SR A@Td GRY 3o 112 3 & IANiTaT ywTor o Y i g
qfaq, gafarvr, a1 vd Sterarg TRad fam, 3oio oma @) Mt desrer MfSd B
Vg

(BTHATE - R v 3N fawre fonmr / e,
, BIYR 2gT)
ii) Finalization and Sanction of the Budget proposed by GSVM

Medical College, Kanpur Nagar for setting up a Heavy Metal
Testing Laboratory at the College.

fafesea, wamen wd wRar swmr fvm & 3ufee wfafife grr sama
AT T % SoTHodtowHo Azwet deter SHYR TR ¥ WY UTq % GeterT
g JAReT faofda fooy 9 & Ty f B9 21.11115 BRI BT FEE
ﬁﬁu*&ﬂwﬁ%@mgmamﬁﬁwmfﬁaﬂﬁrmﬁmnﬁm%@
Wiea foar mar 2

R q50 wfea, fafdsan fiem gr sneawa fasar man 3 3o wema & 59
7 @Ra srfadt grfea ww gtq YRRl SfovdodtotHo #ede wra,

BAYR TR B ITA P &} [
' (@rdarél - fafdea fergm favmm)

iii) : Lifting and Disposal of Chromium Waste lying in District
Fatehpur.

HET Hfed, 3ot WgwvT 0T aYE, T GRI HarT g ma £ g
feies 18 feamwer, 2025 @ g AfHg, Fotro 2 B 3nzer ¥ o=t o §
fem g 3 & sgarer F iR, o B ¥ T wiftan A %
fARaRET & 2R & Prafera 3 RAid 27 Sk, 2026 F wrean A AR v
39 [fAfd nfea ¢ off | wafavor, a1 vd sievarg aRads w5rerd, YRA SRER
gR1 AUgEAT RATE 24 JATE, 2025 S AN A Contaminated TTET F
WSAM &g TateRor wReor (igfia wal B1 gem) fraw, 2025 st
fv v €1 39 & fFEW 5(13) T 8(2) & 3l uRead @@l (Orphan
Sites) & Wf2A2m g fafta 47 & mfa =da wER VA 60 wierm vd g
WHR A 40 waera & wewrfsiar FuffRa 21 399 & fraw 7 & =t
Contaminated W1ge & WRfeie fufor, faxga Fufor 3k 3ger T=i
AT AR B &g [ A6 &1 T < wewer Fra= a1 gr1 9w
féAi® 03 e, 2026 & Hreaw A I foar waw B IR TR TR, S
BAEY A g PIffaw e F Fraror &1 &1 3o fm, 2025 & w5
rartd fasar s 8

TaTaRUT TRE(OT (FgfSa Teral &1 Jamu) faw, 2025 & wrfaumy & st
Wfeder 2 fadita a7 & smia I5g TR BY 3R A srawememT o sirnfie
faesra fenmr grr a0 wifdem Bt weferar gfifesa i sy

Iad fAaw & s=fa d=ia yewr fa=vr @ gr R G et &
A A I TR, S BagR W s i e & franor 2q
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WfEAA @A daR &g S $ g F oy WEHUT A A gr
BTAATEr FAfEd B8 oAU |

(@TFaTE) - ae AT e 3enfiras faera fmT / 3omo

iv) Compliance with Paragraph 6 of the Order Dated 03-Feb2026
regarding Disclosure of Treatment/ Medical Assistance Provided to

Affected Persons.

© . PR T S FAR @, AR TR Ud BagqE & IMIfad anr

ey Ut 3 TRl gt BHAT 14 ¢, srAife® vd sfraive de
HIARGHATAR ferfdeita Flaumd vem &g o e &1

Hio 3iftaoT gRT WA 3m&el i 03 Wi, 2026 & UR1-6 & 3aTer A

WY Bl AR A fAfdam, wWreg vd afar searor fmn gri fawga ea2 o

¥ fraa fafd 07 ke, 2026 & g A0 fAawor ¥ @rfEe fasar sirn

gffedd fasar sy , '
(@rdarsl-fafeear wmres vd ufiar s favum)

v) Boundary Wall and Cover for Existing Chromium Dunip / Plume
(Fatehpur & Kanpur Dehat)

- & Ffed, 3oHo YguvT (3707 Y€, G gRT 3747 BT 74T fob U
TeRIelt, TG BAgR § 7 Hfiaw wedl W aI3vgiaTd &1 B FaT S
g&T 2l T, SEd ¥ W HIffgy e & gri AR
YIBUGIATA & &1 P Hg=T faum, y@vs, FHAR B
BIQ A &g [SATfIbRt SR 28 gR1 ARl HUd 42.46 TR BT aoTe
Tiiepd fbq ST 2 oM Y wraTa NS fosar mam &)

HIRITGA T4 3eafies fGery faqmr grr sore wifqur awes anfaa
U] ST R], SR 28T P IUeTe FIE Y|

. (ST - AT vd 3itefies fas v / forenfasr,

B 3Ed)

5-  ¥=Md 0.As ¥ Amicus Curiae gRT & ¢ 22 | & gt ¥ afa
femml gRT dpTer 3nfera wrfardt B we qer gamd 3G THIEG PrRIGISHT
AR B Ao e ¥ ue-ux Frfrd vt g afde fasar omr gfafesa fsar
STIY | ygfaver, a9 T4 Serarg aRRad fam, 3o%e 2 & srafeaa g s 21 s e,
zOzs%mﬁmmgﬁmmﬁvﬁawﬁﬁmmmm
HAY-HHY TR AHAT IR Pl BIIATE! BI HFTe ATBAT GATaR0T, T4 Ve STerarg aiada
feMmT, 3Jofe 2MFF (Email - envsection7@gmail.com) T& 3oWo EALRECE WIS
AEAS (Email - ms@uppcb.in) B Afed ke, a1fes Hio wHostiodto gRY qifkd ameer %

T H A1 & H1e GEHY FHriare! quf S o1 geb |

31 H 36 JUATE FHI g |
. ; Digitally signed b
A H- Tl | VINAY KUMAR SINGH
. i Date: 06-04-2026
19:39:16 .
(fara o g )
fadry wfda)
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wiafeifa - ﬁﬂﬁ@am}mdwmewm@%@ﬁa

1- mg@aﬁaq;%@aﬁa TR e/ srazerar va sitefries faewr) e/
f&arg va et g9nA/ ) ga unftor Sraryfd/ fafdsean fereny fafdsear, w@mea v
IRAR ST/ 9 faHTT, Jomo 2R |
- Y RS HUBR, YododtosTo, HHYRI
3-  AUSAYA, PR AUSH, FAY
4-  fSfEeRt, BAYR TR/ FHR G814/ Fagg|
5. mﬁtws 3o¥e STet f (TRt AT, TS |
6- aawwﬁm 3o§ro = Y, s 5|
7- W/thﬁ/mgu
8- m:s‘tméal s 4
Digitally signed by AT,
SHAILENDRA KUMA
Date: 06-04-2026( ?
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ANNEXURE-
S~ TR Yl FmUT R

e UTTAR PRADESH POLLUTION CONTROL BOARD
“"-v‘.“‘ T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow —226010

Phone: 2720831, 2720828 Fax: 0522 — 2720764
-
v Emall info@uppchb.in - Web Site: https:/uppcb.up.gov.in

Ref. No. : 114339/ / o /C’ﬂé”"’éz'?agz/zéDated:..B./?/%f

To Speed Post/Email
The Director,

M/s Stratus India Pvt. Ltd.,

No.-6 Kalakshetra Avenue, 2"9 Street,

Thiruvanmiyur, Chennai-600041

Email: gkowtha@stratuseng.net, rajasekhar@stratusenvironmental.in
Mob: +91 8056106195.

Sub:_Letter of acceptance for detailed environmental site assessment and
preparation of Remediation Plan and providing technical/consultancy
services in_execution of remediation works of dumped Chromium waste

lying at Village Gudhrauli, Fatehpur - reg
Sirg .y

rence to UPPCB letter dated 24.04.2026 requesting submission
iled environmental site assessment and preparation of
providing technical/consultancy services in execution of
nped Chromium waste lying at Village Gudhrauli, Fatehpur
nent Protection (Management of Contaminated Sites)
rd, the proposal dated 01.06.2026 from your Reference

- Evaluation of Proposals submitted by Reference
ce organization has been declared as the Lowest

tent Authority has approved the award of this
n on the terms and conditions outlined herein-

Details & Specifications
ironmental site assessment and preparation
Plan and providing technical/consultancy

ing at Village Gudhrauli, Fatehpur.
One Crore Thirty Four Lakh Eighty
lht Hundred, Seventy Eight Rupees

applicable statutory costs, duties
Isive of Goods and Services Tax
paid exira at actuals as per

(} Scanned with OKEN Scanner
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3. [Scope of Work |Phase-I Activities

Step-1: Survey of the area, develop preliminary
Conceptual Site Model| (CSM) and Sampling protocols.
Step-2: Detailed Site Investigation and Characterization.
Step-3: Risk Assessment Study

Phase-Il Activities

Step-4: Identification of remediation goals/objectives and
preparation of Remediation Plans.

Step-5: Design of remediation plan and submission of
remediation action plan along with technical document
with detailed specification.

Step-6: Preparation of bid documents.
Phase-lll Activities

Step-7: Bid process management
|Step-8: Monitoring and assessment of Remediation

pproval from Competent Authority.
Yours faithfully

Digitally signed by
VIMAL KUMAR
Date: 13-07-2026
AR 337

(Vimal Kumar)

Environmental Officer (Incharge)
Circle-2

or information and necessary

3
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i WZ/Ph.-: 0532—2569727
== Fy sriey, SR vow yguvT AT 9
g e Rara IREE FTAA, Aqex—10, Aerr w3, Y, TR 211019

) : Email-roprayagraj@uppcb.in A -
wart Wo 6e UL LN0T 6 D re. 52 ) 26 g femriop ©9/6212¢2¢
W 3
T yyfafer sifear),
HAEYR |

v w0 WS &R e, 78 Reeh § AR sfiogo o 985 /2019, 370T0 FHo 986,/2019,
3M0T0 W0 528,/2023 TG 30T WO 934 /2024 H WIRA ey fadi® 07.04.2026 & Hae H |

A8y,

U WMo IS ERa ke, 7 feeel ¥ AR sfovo Fo 985,/2019, 3odo o
986 /2019, 3N0OT0 ¥0 528 /2023 TF 3N0T0 W0 934 /2024 ¥ UIRG 3y f&id 07.042026 BT
Hef TR IRA BT HE PN | Sad B Gay F A BT & b the progress made in
compliance with the 22 recommendation made by the Learned Amicus Curiae.
The recommendation no. 22 Survey of People/ Cattle/ Food Chain- ToCheck Degree of

Contamination and create an effective Remediation Plan Against Bio-AccumulationofHeavy
Metals.

39 BT & U [ 1373 /]—107 /2026 f&d 06.03.2026 @ B H AT ERI 3G I
30 08 /AT / qviC m’?r/zoze—wWomomozea#wﬁmm‘ww%mzﬁ
20Tﬁﬁsﬂﬂ/mﬁﬂmaﬁﬁﬁﬂ%ﬂ@am?ﬁo4,48,400&%@%?%,%@
e, TYUTE fITT, Sovo, oREE B T ¥ I Ieorg fRAT T 1 MW AR ® {5 S
TR @7 arerae Rofy ¥ gy 39 BRI B SaTd W BT e wN, e 6 Saa dd A
i (Timeline) & weer # Sad yawor Ao I gRa aftreror, 3 faeell @ fad fafr
¥ qd 3raTd HRAT S D | ’

A

>
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== &34 HRICY, IR YRY YguYl FEAT 98
L2 amare e IReT Freil, faev—10, AT @3, I, ARG 211019

Email-roprayagraj@uppcb.in

sl s 10244 CLMOT 0N G20 ) 2013 festis 02/e9)2¢2¢

Jar ¥,
e ot afan,
BB |

fawa: w0 W gRa afdrawur, w8 fReelt § MfSra afovo o 985,/2019, 3MoTo Ho 986 /2019,
3N0T0 W0 528 /2023 T4 3N0YO WO 934 /2024 H IRk MY f7idh 07.04.2026 & Hael H |

eIy,

Huar Mo W gRa afiewv, W feel § AR 3Mogo Fo 985,/2019, 3Hl0Y0 FHo
986 /2019, 300 o 528 /2023 UG 3M0T0 Ho 934 /2024 ¥ IR amael fasiib 07.04.2026 @1
HR] UV TR BT FE PR | Sad B Wae H AT AT & fb the progress made in
compliance with the 22 recommendation made by the Learned Amicus Curiae.
The recommendation no. 22 Survey of People/ Cattle/ Food Chain- ToCheck Degree of
Contamination and create an effective Remediation Plan Against Bio-AccumulationofHeavy
Metals.

39 BRI @ UF W0 SN01490 / GTGMCT /3M0T0 0 528 /2026 faich 06.03.2026 & HIEAH
AR IR fHAT T o 6 Sad yawer # 3w faRT & uvdrd @1 srerae Refa | gurey
JATT B BT B B | G A JRY 2 fb o ywig d fb 9a drd H aERim
(Timeline) & ey ¥ Jooi@ PR U IMATd XM P b R, o9 b Iad gavor § =10
IS R iRy, 7E feeelt @1 faa fafy & qd sava axmEr o 9@ |

wa<H,
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&3 3

e

sunil PA-AE. COM72025




